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_THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
gQNTOSH MOHAN DEV): (a) Yes,

ir.

(b) M/s. Industrial Promotion and
Investment Corporation of Orissa
Ltd., a State Government undertaking
of the Government of Orissa, has sub-
mitted an application for a Letter of
Intent for setting up of a 3 million
tonnes per annum steel plant at Suk-
inda Tehsil, Distt. Cuttack. Orissa
in the Joint Sector. The proposal is
under examination.

Construction of Fishing Harbours in
Orissa

344. SHRI LOKANATH CHO-
UDHURY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government of
Orissa have submitted a number of
proposals for the construction of fish-
ing harbours along the Orissa Coast;

(b) if so. the details thereof: and

(¢) the number of proposals cleared
so far?

THE MINISTER OFF STATI. IN
THE MINISTRY OIF' AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (1) The State
Government of Orissa submitted pro-
ject proposals for rishery harbours at
Nuagarh and Gopalpur.

(b) The estimated cost of Nuagarh
and Gopalpur fishery  harbours is
Rs. 31322 lakh and Rs. 672.40 lakh
respectively. Designed capacity of these
harbours is 140 and 120 inechanised
fishing vessels respectively.

(¢) Both the
cleared.

projects have been

Reduction in Prices of Postal Charges

345. SHRI GEORGE FERNAN-
DES: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Government have
any proposal under consideration to
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reduce the prices of post cards, inland
fetters and postal envelopes to the level
which existed in July, 1990;

(b) if so. the details thereof. and

(c) if not, the reasons thercfor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) to (c) Tariff revi-
sion of various postal services is gene-
rally a part of the overall budgetary
exercise of the Government. As such
it is not possible to give any indica-
tions in this regard at this stage.

[T runsiation)
Future Sct-up of Delhi

346. SHR! MADAN LAL KHlJ-
RANA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Sarkaria Commis-
sion was constituted by the Union .
Government in December, 1987;

(b) when the report of the Sarka-
ria Commission was received by the
Union Government:

() whether the issue of the future
set-up of Delhi is being considered
ot the basis of the reccommendations
of the Commission; and

(d) if so, the details of the likely
future set-up of Delhi and the (ime
by which this new sct-up is likely to
be adoptei?

THE MINISTER OF STATE IN
THE MINISTRY OF FPFARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AJFAIRS
(SHRI M. M. JACOB): (a) and (b)
A Committee on Rcorgarisation of
administrative set-up in the Union ter-
ritory of Delhi was appointed on 24-
12-1987 under the chairmanship of
Justice R. S. Sarkaria. The Commit-
tee submitted its report on 14-12-1989,
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(¢) and (d) After considering the
recommendations of the Committee,
the Constitution (Seventy-Second Am-
endment) Bill, 1990 was introduced in
the Lok .Sabha on 31-5-1990 and
moved for consideration on 6-9-1990.

However, with the dissolution of the
House, the Constitution (Ssventy-Se-
cond Amendment) Bill, 1990, lapsed
in terms of provisions of clause (5) of
article 107 of the Consditution.

Elections to the Metropolitan Couvncil
and M.C.D.

347. SHRI MADAN LAL KHU-
RANA: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) whether the Union Governnient
propose to hold elections to the Metro-
politain Council of Delhi and Munici-
pal Corporation of Delhi: and

{b) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M. JA-
COB): (a) and (b) On the basis
of the report from the Admi-
nistrator, Delhi. the President sus-
pended, for a period of 4 months
from 13-1-1990, the operation of
certain  provisions of the Delhi
Administration Act resulting in the
dissolution of the Meiropuiitant Coun-
cil. The suspension of these provi-
sions was extended from time to time.
The present extended period expires
on 12-9-1991.

On 6-1-1990, the Municipal Corpo-
ration of Delhi was superseded for a
period of 4 months by the Central.
Government on the ground that the
Municipal Corporagion of Delhi had
persistently made defaults in the per-
formance of its duties. The period of
supersession was extended from time
to time. The extended period of supei-
session expires on 5-9-1991.

No decision has been taken to hold
clections to- these two bodies.
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[English]
Details of STD calls in telephone bills

348. SHR1 MADAN LAL KHU-
RANA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether details of S.T.D. calls
made from the Government telephones
both from offices and residences of
officers are to be given in the tele-
phone bills;

(b} if so, whether these details are
not being given in the telephone bills
of Chanakyapuri. Sena Bhawan and
Shastri Bhawan telephone exchanges
thereby making the Government to
pay for the private STD calls over-
seas as well as within the country by
the beneficiaries of the STD in the
Government offices;

(c) the steps taken to give the de-
tails of STD calls in the telephone bills
from all the exchanges in the country
to dctect misuse of Government tele-
phones: and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR! P. V. RANGAY-
YA NAIDU): (a) With effect from
1-12-89, details of STD calls are given
in respect of all telephones served
from E-10 B or electronic exchanges.

(b) The statement is given below.

(¢} and (d) There are plans to pro-
vide Automatic Message Accounting
Equipment for this_purpose progressi-
;ely during the E%ghth Five Year

lan.

STATEMENT
CHANAKYAPURI

Three Exchanges are working in
Chanakyapuri change area viz.
*60°, ‘67" and ‘687 Exchanges. The
details of the STD calls made are be-
ing given from ‘687’ Exchange as this





